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1. The order dated 02.12.2025 passed by District Magistrate/Collector, 

Shamli/respondent no.2 on the application filed by the respondent no.6 

under Section 212 (2) of the U.P. Revenue Code, 2006 is under challenge 

in the present writ petition.

2. It is argued by counsel for the petitioner that the order passed by the 

respondent no.2 is without jurisdiction.

3. After some arguements counsel for the petitioner confined his prayer 

and prayed that the respondent no.2 before whom the proceedings of 

aforesaid case is transferred be directed to decide the same expeditiously.

4. In this view of the matter and also in the interest of justice, without 

interfering with the order dated 02.12.2025 passed by the respondent no.2, 

present writ petition is disposed of directing the respondent no.2 or the 

court below before whom aforesaid case is transferred to decide the same  

expeditiously in accordance with law and in view of the fact that 

petitioner is minor. 
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